Entities in which the HUF is holding 10% or more of the equity share capital

Form Il

Name
of the
entity

Relationship
with the
individual
promoter
along with
%
of
shareholdin
g, if any

Date of
incorporatio
n

Nature
of
busines
s
activity

Registere
d Office
address

PA
N

no.

TA
N

No.

Cl
N

no.

Income
tax
circle
to
which
the
entity
belong
s to

Name of
the
regulato
r

Registratio
n details in
case the
entity is
regulated
by SEBI

Bank,
branch
and
account
number
(includin
g credit
facilities
and non-
fund
based
facilities
availed)

As on March Proposed
31, shareholdin
- g in the

bank

Total | Total | InRs.| In

asset | revenu %

s (Rs.| e (Rs.

in in
crore)| crore)

*(including previous names, if any)
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